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Election of President

89. Shrl KJUtuUh: Will the Minister 
of Law be pleased to state:

(a) the date on which the election 
of the President will take place; and

(b) whether the election will be 
held before Parliament and the State 
Legislatures are duly constituted as a 
result of General Elections?
#  The Minister of Law and Minority 
Affairs (Shri Biswas): (a) Under
Section 4 of the Presidential and Vice 
Presidential Election Act, 1952, it is 
for the Election Commision to fix the 
programme and notify the date for 
election of the President.

(b) The Lok Sabha and the State 
Legislative Assemblies will have been 
constituted as a result of the General 
Elections before the election of the 
President takes place.
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